
25 FEBRUARY 1955 
CORRECTION OF ANSWER TO 
SUPPLEMENTARY QUESTION ON

STARRED QUESTION NO. 677
The Deputy Minister of External 

Affairs (Sliri Anil K. Chanda): It
will be recalled that with reference 
to a Starred Question No. 677, tabled 
by Shri G. L. Chaudhary and Shri 
Lotan Ram, on the 8th September,
1954, enquiring whether the Ceylon 
Government proposed to remove their 
Quarantine Office from Mandapam,
Sh î G. L. Chaudhary asked in a 
supplementary the Government of 
India intended to purchase the build
ings etc., after the closure of the 
Quarantine Camps.

In reply thereto, Shri Sadath All 
Khan, Parliamentary Secretary, 
stated that the buildings were the 
property of the Government of India 
and would continue to belong to them.

The correct position, however, is 
that the buildings belong to the Gov
ernment of Ceylon and not to the 
Government of India. The question 
of their purchase will be fuUy con
sidered after a final decision for 
closing down the Quarantine Camp 
has been taken.

399

BUSINESS OF THE HOUSE
Tlie Minister ol Parliamentary 

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I would 
like to inform the House about the 
order of legislative business which 
will be brought before this House 
upto and inclusive of Saturday, the 
5th March, which will be the first 
of the alternate Saturdays in March, 
on which the House has agreed to 
have a sitting.

1 . University Grants Commission
Bill (Under current discus
sion).

2. D r^s (Amendment) Bill.
3. Dentists (Amendment) Bill.
€. Four resolutions seeking 

approval of the House of

Notifications enhancing or 
levying export duties on cer
tain commodities,

5, Imports and Exports (Control)
Amendment Bill.

6. Essential Commodities Bill.

The House will consider the above 
Bills on 28th February, and 1st and 
5th March, 1955, on which days only 
time will be available for legislative 
business.

Motion on Address 400
by the President

MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Shri Gadgil (Poona Central): 
During the last two days in this 
House as well as in the other House, 
every view and sentiment expressed 
in the President’s Address has been 
criticised or commended except its 
grammar and style. The President’s 
Address, obviously, is the policy 
statement of the government of the 
day, and, therefore, naturally it can
not contain the totality of the pro
grammes. The government of the 
day wants to give that in the course 
of the next few months of the year 
and it must, therefore, confine itself 
to a sort of a general expression of 
Government’s intention. It is not 
my desire to take every important 
item, but I propose to refer briefly to 
two or three and to one in little 
more detail.

Unemployment in this country is 
mounting up and the Government is 
quite aware of it. We have the 
magnificent promise of the Finance 
Minister that in the course of the 
next ten years, the problem of un
employment will be solved. All I 
want him to do is just a little thing, 
namely, to absorb and re-employ the 
60,000 poor retrenched clerks of the 
Civil Supplies Department of the Gov
ernment. If that is done, I shall 
accept it as an earnest of his policy.

There is another matter which is 
of a little more consequence and that 
is the Credit and Development Cor
poration. I know that it can be more



401 Motion on Address 25 FEBRUARY 1955 by the President 402

^adequately and appropriately dis
cussed at the time when financial 
proposals are made, but today I feel 
that I ought to point out that this 
Corporation although we are told 
that it is registered under the Indian 
Companies Act and is a private 
affair, is given a guarantee by the 
Government. The Government is 
not a private affair and it has given 
a guarantee to foreign investors in 
this Corporation. The Government 
has agreed to advance a sum of 
Rs. 7i crores without interest for a 
period of 15 years and has agreed for 
its repayment in small instalments. 
During these 15 years, taking into 
consideration the interest at the pre
vailing rate, with compound interest, 
it means another Rs. 7  ̂ crores to 
private industrialists, on whose divi
dend there has been no limitation, 
nor does the agreement that has 
appeared in the papers show any ade
quate or effective control over the 
management and functioning of this 
Coiporation. However, as I said, this 
is a matter which can be more ade
quately dealt with at the time of the 
Budget.

[P andit Thakur D as B hargava in 
the Chair]

There is another matter which is of 
graver consequence, and that is the 
falling of prices of agricultural pro
duce. We are assured in the Address 
that when a particular level is reach
ed, Government will intervene and 
purchase. Here is a phenomenon in 
which we find that the agricultural 
prices are moving one way and the 
prices of manufactured and semi
manufactured articles moving in an
other way. This Is not an indication 
of the economic health of the countiy. 
In 1946 or there abouts, the govern
ment of the day appointed a Com
mittee of which Prof. Gadgil and Shrl 
Gorwala were members, and they 
made a report, in which they stated 
definitely that in view of our economy 
which is predominantly agricultural, 
there must be a sort of reasonable 
relationship between the prices of

agricultural commodities and the 
prices of manufactured or semi
manufactured commodities,—a sort 
of parity. That proposition which, in 
my humble opinion, is a fimdamental 
proposition, it seems the Government 
has not accepted, and that report is 
now in the Secretariat which often 
is considered as the grave of many 
useful information. Now, the prices 
are falling and if the Government 
does not intervene at the proper time 
or if it intervenes a little late, the 
result wiU be that the advantages will 
be annexed by the merchants who 
have already started stocking and 
purchasing. In 1951-1952, when 
Government decided to increase the 
price of paddy by a couple of rupees 
in Bombay and elsewhere, the result 
was that, by the time that order 
became actually operative, the poor 
agriculturist had already parted with 
paddy and it was the millers who 
profited then. The same thing might 
again happen. Whatever we have 
been told about the satisfactor> 
character of food production this year 
is, in a way, illusive. If there is no 
rain or no signs of good rain in Jime 
and early July, those who have al
ready stocked will raise the price and 
the consumers will suffer. Today, the 
primary producers are suffering. 
Three months hence, the consumers 
will suffer. Secondly, the Report of 
the Reserve Bank Committee on 
Agricultural Credit Survey has al
ready recorded, as a matter of fact,
that the indebtedness of the agricul
tural classes which was being wiped 
out and more or less finished in the 
course of the last few years has shown 
a different tendency and the agricul
tural indebtedness is on the increase.

Shri Bansal (Jhajjar-Rewari): 
Which is the report that you have re
ferred to?

Shii Gadgil: The report that has
been published by the Reserve Bank

I Committee very recently. You can 
verify from it. This is the position. 
I therefore submit that, the Govern
ment should act in time'^nd not wait 
for events, because thiK. particular
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iShri Gadgil] 
asi>ect of our economy is an economy 
which depends on factors which are 
beyond the control of human beings, 
namely, good monsoons.

The last thing which I want to 
sipeak about is the criticism of the 
‘socialist pattern’ of society. I find 
that on the 21st December, 1954, this 
House unanimously accepted an 
amendment which was like this:

“The object of our economic 
policy should be a socialistic 
pattern of society and the tempo 
of economic activity in general, 
and industrial development in 
particular should be stepped up 
to the maximum possible ex
tent” .

Now, in this Address today, it is not 
the ‘socialistic* pattern, but the word 
‘socialist* is used. Obviously, what 
was passed in this House in Decem
ber, 1954, was a decision not of any 
particular party, not a decision of 
any particular group, but that re
solution was passed unsmimously, and 
therefore nobody can challenge the 
bona /Ides of this House. Some criti
cism was directed that this was some
thing which was merely a slogan or 
something which was not meant to 
be acted upon. But what has happen, 
ed? At Avadi, the majority party, 
namely, the Congress Party  ̂ passed 
a resolution and the phraseology of 
that resolution is this:

“The establishment of a
socialistic pattern of society 
where the principal means of pro
duction are under social owner
ship or control, production is 
progressively speeded up and 
there is equality of distribution 
of the national wealth” .

Here are Iflie phrases: “Socialitic
pattern of society” and “socialist
lifattem of society”. Whatever 
idffierent shades there may be, the 
broad fact remains that the genus is 
the same whether the egg is boiled or 
half-boil^ or crushed or is an
omelette.

Shri S. S. More (Sholapur): Or
rotten.

Shri GadgU: Or rotten. I expect 
this only from Shri More.

Shri S. S. More: When my friend is 
speaking, I am reminded of rotten 
things.

Shri Bansal: Which is the rotten 
egg?

Shri Gadgil: The point is that after 
all there may be some difference here 
and there. But the broad fact re
mains that the future economic set
up of society will be on socialist lines. 
I will vary the metaphor and say 
that it is am and not jam. Whether 
that am is Lucknow ka langda or 
Alfanso or this, that and the other— 
these may be different varieties—the 
fact is that it is mango and not guava. 
It is not capitalist reorganisation of 
society; it is socialist organisation of 
society. What the implications are, 
let us study. Therefore, I do not 
like to refer to the views variously 
expressed. Somebody said, “Oh, here 
Is a pattern which even some capi
talists have accepted” . I am not 
worried about whether A accepts it or 
B rejects it. I go upon text. The 
text is ‘the socialist pattern’. I say 
'•Itoat €dthough the majority party 
which formed the Government and in 
its party meeting a few days ago 
expressed the ideal to be ‘socialistic’ 
«5attem; the fact that in the Address 
today the words ‘socialist’ pattern are 
used is, in my humble opinion, very 
significant. It is not without design 
or deliberation that this change has ' 
been made. Therefore, the first thing 
was a double contingency—‘socialistic’ 
and ‘pattern’. Today, there is only 
one contingency, only one limitation 
and that is ‘socialist’. Let us take 
the words as they are. What is it 
that we understand by socialist 
pattern of society? Essentially, the 
meatis of production, their ownership, 
their control and the system of dis
tribution, are the main things which. 
In my humble opinion, are relevant 
for the consideration of this term. 
What is intended? The intention la



405 Motion on Address 25 1955 by the President 49^

obvious from what I read from the 
resolution passed by the Congress, 

- namely, that the principal means of 
production are to be under social 
ownership or control and the distri
bution will be on an equitable basis. 
Now, in this connection it may be 
argued that merely by sa3̂ ng that 
this is our object will not be enough. 
I agree. But this is only a general 
outline of the ideal. The real con
crete programme perhaps will come 
when the Government presents its 
budget and the Government presents 
its developmental plans. Every 
action, financial or otherwise, every 
action in the economic sphere and 
in the sphere of industrial develop
ment will be judged by the people 
and by very vigilant opponents, who 
occupy the Benches here, in the con
text of the resolution passed by the 
House, and the resolution, with the 
slight change which is not insigni
ficant, that will be eventually passed 
in this House. My humble (submis
sion is that although the Government 
is not yet convinced about the 
nationalisation of existing industries, 
I  want to tell the Government very 
humbly that even if you leave certain 
industries in private hands today, you 
will be acting against the spirit of 
the Constitution which lays down that 
there shall not be concentration of 
wealth in a few hands. According to 
some, by taking over the existing in
dustries we will be investing merely 
in junk. It is not so. A reference to 
the returns received by several 
managing agencies of the ex
isting concerns will go to show 
how very few people have made tons 
of money. Out of Rs. 13 crores of 
managing agency commission, nearly 
Rs. 4 crores are received by less than 
one dozen managing agents. If this 
is not concentration of economic 
wealth and power in a few hands, I 
fall to see what is the concentration 
o f economic wealth and power in a 
few hands But they will find even
tually as they go on planning and ex
ecuting and implementing the plan 
that these industries cannot be allow
ed to run irrespective of what is being

done in other sectors. Today or to
morrow these industries will have to 
bs either nationalised or more rigo
rously controlled. In so far as the 
nationalisation of the Imperial Bank 
is concerned that is a step in the right 
direction, although the motive is not 
the same in so far as the Members 
of Government are concerned. I re
member on a previous occasion the 
Commerce Minister who often says he 
is going, but has not gone and is com
ing, said that a great step has been 
taken towards nationalisation of 
banking, that means, on the score of 
ideology. Here is another Member of 
the Government, who, while speaking 
before the Indian Merchants’ Cham
ber in Bombay said very recently:

“Government assumption of 
control over a sector of com
mercial banking is not dictated by 
any ideological considerations. It 
is a recognition of the practical 
need for ensuring a comprenensive 
development of banking « id  the 
extension of credit facilities to 
important sectors of the economy 
at present inadequately served.”

1 am sure the practical needs of 
implementing the plan will drive the 
Government to nationalising even the 
existing industry, I am, therefore, 
not at all suspicious about the inten
tions of Government, because the 
logic of events will drive them to do 
as we desire them to do, if not today, 
at least tomorrow.

The motives of Government have 
been challenged. I am sure. Sir, that 
so far as the head of the Government 
is concerned, he is intellectually con
vinced that it is only socialism that 
will save the country. So far as his 
other colleagues are concerned, I am 
certain that they are equally vigorous. 
It is, of course, true that there are 
certain people in Government who be
lieve in private enterprise. But they 
have got political integrity, there is 
a collective responsibility and they 
aire boimd to follow the unanimous 
wishes of this House expressed in 
December last about the pattern of
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society that ought to be erected in 
this country.

Now, there are other people who 
still believe that this is all useless and 
that we should try some other philo
sophy. I can assure the House that 
this has been tried since the birth of 
the world, but it has not succeeded so 
far. The philosophy of as

f t n w  ^as failed to bring 
about happiness and harmony in the 
society.

The masses are wide awake. They 
have realised that they are the 
masters of this country. There is 
moreover the solemn pledge that we 
have given them by the resolution 
passed last December. It is not mere
ly a pledge; I should say it is a bond 
solemnly entered, assuring these 
masters of ours that certain things 
win happen and no plutocratic logic, 
or what 1 should say patrician auto
cracy will deprive them of their dues.
If any such attempt is made, all I 
can say is that they will make short 
work of any Government, white or 
red, whatever be its colour.

Mr. Chairman: It is very unpleasant 
for me to ring the bell several times 
to call upon Members to stop and not 
to exceed the time-limit. Would they 
oblige me by not obliging me to ring 
more than twice?

Shri Gadgil: I still think that what 
this House has done is binding on 
every Member. It is binding on the 
Government of the day; it is binding 
on any other Government that may 
succeed unless the electorate reverses 
the verdict and chooses some other 
form of society or some other variety 
of economic organisation. So far as
I am concerned, I believe that given 
the earnestness on the part of Gov
ernment, efficiency on the part of the 
adpiinistration and eternal vigilance 
and cooperation on the part of the 
people, socialist society will come 
into existence not at a far off distant 
future, but, I must say within the 
life-time of some of us.

3 n f^  ^ T T ^ ) : m i-

iV+w ^  f

^  ^  ^  3fhc 
'3r|% VPT ^  Ih'AI ^ I

f w  ^  I  3rrf^[^T^
3ft ^  TPsfhT Pf+’RT

^  3̂fĉ TT̂

^  ^  ^  ^  I % ^  ^
^ 1 1  ^  < tffr«rRr̂ 1r ^  aftr ^

^  sTRit t  ^
3̂  ^  ^  ^  ^  cpnT tr

'TPfr % ^  ^Tf^>

spt SFT5T % ^
% ^  1 1 ^
qpfjr lift #  w  T O  I

^  ^  ^  t  I  ^
^  ^  ^  3rrf ^  ^  ^
T T ^  2ft5RT3ff ^  3 n r ^

^  t  ^  arora  n  ^  r̂rf̂ -

F̂T?7f ^  ^  f  I ^Tift

^ f^RRT =^Tf^
«IT, f^RHT ^  ^  *f

«TT, 3̂?RT ^  TfT f  I
^  F7«PTT  ̂ STnr̂ TT 3FTCĵ ĝ
'̂ TCĵ  fTT f , anrt ^3^’

gft f55T^ t

artr ^  f3TT f^nrnr

5177̂ i  ^
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%3OTnT%2T^
^  •t>̂ *i I f  I ^ I HJ”

^  ^  ^ f l ^  t  a fk

^  ^  3T̂  ^  ’W  t  ^  ^  sfk  3T̂  ^
?rr^ ^  ^  ^  r̂ f̂ r̂rf ^  

’STPt 3fh: ^  a r f ^  g p ^ a ff

% ^  1 t ‘ f¥ 31̂
l^ r r f  ^  ^  w  f  I apft ^

arrfe^ rf^^ff ^  ^ r w t  ^̂t p r  

sntg" »̂??T ^  ^  ^  I ;  ’TT ft^ff

l^ r r f  »p#t 11 a n f ^ ^  ^?n t

^  T̂JXcf ^  ^  fN f ^
9iTfl[WRft ^  t  \ ^

’fft fW P T ^  5̂tft ^ g f ^ w  ^  f*r?r ̂  I

BCr. Cliainiiaii: Does the hon. Mem
ber mean that 34 of 57 scholarships 
bad gone to Christians alone?

Shil Uikey. Ves.

Mr. ChaiimaiL: What is the popu
lation of Christian Advasis compared 
to others? Does the hon. Member 
know?

^  3 T ^  %  a n ^  ^5irRT

^ ĵiTRT Pt?Rt<Z|7T «Thr 3̂TCK
I '  aftr a r rM ro t  \o ?yrar 1 1 

a^»%

f^n*rf % =#ft^ ^
f ^ t  rTOarrfe^rf^xff

%  ^  ^  fV

farr ^  I w  ^

a p qw  ^  t> ^  ^  f

^  fWpT 5? 
-^ iP ^  f¥  arrf^-

^  apn: |- ^  T 3 ^  anrc ^
-qj^al f  ^  ^ F R T ^  %

a m ^ T  ^  ^  a fk  %  arrf^? rfiRff %  

^  ^  ^  t  ^  ^  ^  

;tM W  afiT ^ l ^ T T  a rr^

^ r f ^  ^  %  apTTRT

% 5̂iT̂  ^rfl^f 1 3i?n:
^  A wfjTS’ ̂  ^
^  ^  arrf^r^rmt ^  ^1ff+

^  f^RRT

^rrafhcarrsr ^  

-«ii^dl f  %  aftr f e f t  ^Rt#

%  a n i^ w r f ^  ^  I

qTO" arr# srn^ ^  ^  ^  ap^

? iF #  %  ^  ^  P ^d O T arnft t  af)T 

^  ^  ^  f M t  ^  ^  t
aftr ^  a rn%  a ^  yx ^ rrr  %  

..........

«ft  «fto ! ^ o  T I ^ 3 T  (?ft^5T5T—

n̂1% ^ ) : ^
%  ^TW ^  aPTRT ft^TT 

t . . ..............
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Ur. Chairman: Order, order.

«ft IpT© TilRlN :
g...........

Mr. Chairman: I cannot allow the 
hon. Member to intervene like this 
and take up another Member’s time.

'ft' f  3fK arrsr ^  TPcfRfcr 
^  w m  % w  t,
3 f t (^  1 3(k 3 T ^  t  ark
^  ^ c il^  ^ER^nr%  ^TFPT vsAMl

f¥ p -  am r m  ^  ^

f̂ rfSrRT 9TOX 'Tf
T^rtsfhc ^

% wriyi ?T̂
^ % 3F5T̂

f^Rpft ^gRri^a  ̂ srrfsranf̂ nTt % ^
^rrft ^  r̂rO' ŝr̂ i

2TT ^  'Tpccjldd arrf^wrlWt ^
^3?!^ % 3TOT ^̂ PRT3C-

afk ^  fOT 5̂rPT 3ik
anfsw rfW f ^  f O T  ^  I T O F R

^  srrsr ^  arFqrzr arrfe r̂fOTT % 
f w  ^  TfT t  3̂̂

■mr̂ JT 3fV< ^ 3 ^ f^ ^ < + K  ^  r^TH ^  
<siiqŝ «̂t' d«sf<(lwl TC fWlX

I ^
^  ^  •̂̂ 41'̂  ^  ^^14

^TT  ̂ «T JT %
yW T  W ^  ^T?:^

t  ‘

The Minister of Finance (Shri C. 
D. Desbmnkh): It is not possible lor 
the President to include everything 
1̂  importance in his Address.

An Hem, Member: Why not?

Shri C. D. Deshmiikh: For con
siderations^ of space and time. It is- 
also not possible for the same reasons 
for speakers on behalf of Gtovemment 
to deal with every single point raised 
in the debate. That is all the more 
true in regard to the Address and 
the debate at the beginning of the 
Budget Session, Fortunately, I have 
no doubt that there wiU be plenty of 
other opportunities for taking up 
some of these points. I am interven
ing in this debate only to deal with 
a few of the many matters that have 
been raised by hon. Members which 
concern particularly my Ministry.

The first point I should like to take 
up is that raised by the hon. Member 
from Poona Central in regard to the 
effective Control by Government of 
the operations of the Industrial 
Credit and Investment Corporation. 
His point is that a large sum of 
money has been placed as loan with
out interest at the disposal of the 
Corporation. The justification for 
this step has been given to the House 
before and as a general principle I 
endorse the proposition that Govern
ment should ensure that the intention 
behind doing so is realised. The in
tention obviously is that the Cor
poration should be enabled to make 
loans for new industrial concerns at 
a reasonable rate of interest. If one 
calculates the probable interest on 
this amount say at Rs. 20 lakhs or 
Rs. 25 lakhs, and if one imagines that 
once the Corporation gets into its 
stride, its resources would be of the 
order of about Rs. 25 crores, then it 
is easy to see that this might enable 
them to advance money at about 1 
per cent. less. Therefore, what the 
Director on behalf of Government 
will have to see is that money is 
advanced to the industrial concerns at 
a reasonable rate of interest and that 
it is in balance with the rate of pro
fit or dividend which the Directors 
of the Corporation declare for the 
shareholders. These are matters 
which come up irrespective of whether
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there is any particular or specific 
agreement bearing on this point. 
There are means open to the Govern
ment by way of issue of advice apart 
from the deliberations in which the 
Director will take part to ensure that 
this kind of balance i£ maintained.

Shri K. K. Basa (DMmond Har
bour): There is only one Government 
Director out of 11.

Shri C. D. Deshmnkh: Here is a 
case of one being equal to many. We 
will have all the prestige and influ
ence of Government behind him and 
that means of the community and the 
Parliament.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack): May I ask why such 
facilities are not given with regard to 
agricultural loans?

Shri C. D. Deshmnkh: These
facilities have been given to agricul
tural loans for a long time past now. 
The Reserve Bank advances money at 
the rate of l i  per cent.

Shri Sadhan Gupta (Calcutta
South-East): So, it is not without in
terest.

Shri C. D. Deshmukh: The cases
are not on all fours. Hon. Members 
have been misunderstanding me. 
Here is money to be advanced to in
dustrial concerns and what we want 
to ensure is that they get it at a 
reasonable rate of interest while the 
profits of the Corporation in balance 
are limited, m the case of co
operative societies, what we do is to 
advance money through the Reserve 
Bank, through the Apex Co-operative 
Bank, at 1̂  per cent., so that we 
ensure or at least try to ensure that 
by the time the money reaches the 
cultivator, it reaches him at a 
reasonable rate of interest. The 
objectives are the same; the methods 
are slightly different according to the 
circumstances of the case. (Inter
ruptions). May I pass on to the next 
point, Sir?

Mr. Chairman: This sort of inter- 
lijption will lead us nowhere.

Shri C. D. Deshmukh: I do not
think it is in the interest of everyone 
to linger on interest so long. The 
next matter I wish to take up is that 
of the profits made by British manag
ing agencies. I am not here to justi
fy any dimensions of profit that they 
are making, but I do think it is 
worthwhile to understand the situ
ation in its iMToper perspective.

In the first place, the hon. Member 
from Calcutta North-East totalled up 
the profits of these companies for a 
period of seven years— believe that 
is correct—before he derived the per
centage. I think it will be much 
better to take a single year’s profit 
and then, to relate it to the share 
capital That is the usual procedure 
which, I am sure, on reflection he 
wiU accept. Even if he had done so, 
I think the figures would have been 
misleading though not to the extent, 
of course, which was indicated by him 
in his statement. It is probably 
known to him that it is the practice 
of well-managed companies to plough 
back as working capital a part of the 
profits they make every year and 
therefore, the profits made during the 
particular year should be related to 
the total capital effectively employed 
during that year. That is the usual 
way of calculating the relation of 
returns to capital employed. In the 
case of many companies, ploug>hed-in 
profits of previous years constitute a 
larger proportion of the total effective 
capital employed than the nominal 
capital put into the concern original
ly.

The second point is so far as 
managing agencies are concerned, it 
is, I think, fallacious to think that 
the earning from managed companies 
should have some relation to the 
share capital of the agency company. 
It is quite conceivable that an agency 
company with a very small nominal 
capital might be managing more 
than one company— ît happens very 
often—and may draw earnings from 
them many times its own share capi
tal. The essential point is that these 
earnings represent the remuneration
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due to the managing agent for per
sonal services, that is to say for 
management of companies, and are 
therefore the return on the efforts put 
in by the agency company in manag
ing the companies, rather than on the 
capital employed in the agency com
pany itself. It would be equally un
reasonable to say that a Manager of 
^ company in the shape of his re
muneration is getting so much per 
«fent. profit on his capital, because we 
do not really know what capital was 
-employed. Certainly some capital had 
to be invested in creating the 
managerial competeice, but that is 
not the way in which these things 
are computed.

Another point is that this con
sideration applies as much to Indian 
managed companies as to British 
ones.

Then the real answer to the point 
that managing agencies draw ex
orbitant remvmeration is that the 
Companies Bill contains provisions 
which are designed to restrict such 
remuneration to reasonable limits; 
and, as I say, that applies to all 
managing agencies, whether Indian 
or British. This is a separate pro
blem.

The same Member quoted figures 
to show that companies managed by 
British managing agency companies 
were making these profits and this 
was another source of profit to the 
agency companies in addition to their 
agency earnings from these com
panies. Here again, this point is re
levant that what he has taken is the 
total of the profits of these com
panies over a number of years, and 
then he has related it to the original 
nominal capital. But he has forgotten 
the fact that in these old established 
companies a considerable i>ortion of 
the effective capital cooflists of 
ploughed -in profits c f the previous

Also, there is the question of a 
managing agency holding investments 
in another company, and there is no 
way of preventing such a company 
from getting on their investments 
whatever dividends are declared in 
that other company every year. So 
far as I am aware, investments by 
British managing agency companies 
in the companies they manage are, 
except for one or two exceptions, not 
so heavy as the Member is inclined to 
think. Anyway, the general pro
blem is a problem of profits to be 
viewed in their proper perspective, 
and that kind of question does deserve 
and will get continuous attention from 
Government.

Then, I proceed to deal with the 
point made by the hon. Member for 
Dhenkanal and West Cuttack in re
gard to famine conditions in Orissa. 
His charge has been that relief work 
has been held up by the fact that the 
Central assistance has been niggardly 
and that more radical measures are 
necessary in the form of an expen
diture of Rs. 15 crores to be placed 
at the disposal of the State Govern
ment. Now, I think, in order to have 
some right perspective in this matter 
we ought to see the facts and figures 
relating to such occurrences in the 
past. Here are some of the figures. 
The entire Central assistance that 
Madras drew for famine relief in 
Rayalaseema and other areas of that 
State between 1952 and 1954 was 
about Rs. 260 lakhs and Rs. 68 lakhs 
towards gratuitous relief, a total of 
Rs. 328 lakhs. Then there are the 
States which were afflicted by floods 
this year and where the damage and 
also the havoc caused was extensive. 
Aasam has an estimated expenditure 
on relief at about Rs. 400 lakhs in the 
current year. Bihar, which has been 
affected by floods in some areas and 
by drought in other areas, has an 
estimated expenditure of about 
Rs. 5 crores. West Bengal’s estimate 
is Rs. 3*20 crores. These figures have 
to be borne in mind against the fifteen 
cnvres of rupees suggested by the hon. 
Member.
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As regards the facts about Orissa, 
in September last the State Govern
ment reported scarcity and distress 
conditions in certain parts of the 
State. They estimated, after collect
ing full details, that they would have 
to incur an expenditure of about 
Rs. 130 lakhs in the current year and
Rs. 95 lakhs in the next year and
asked for financial assistance. The 
Centre very readily agreed. We gave 
them a ways and means advance of 
Rs. 130 lakhs to cover the entire ex
penditure proposed in the current 
year. Only a portion of the advance 
will be recoverable as a loan. For the 
next year the State Government have 
revised their requirements from the 
original Rs. 95 lakhs to Rs. 354 lakhs
and yet again a second time to
Rs. 400 lakhs. We have agreed to this 
estimate and shall make due dis
bursements as and when the money 
is required.

The House will, therefore, see that 
whatever expenditure has been deem
ed to be necessary for that State 
has been readily accepted by the 
Centre and funds placed at the dis
posal of the State. And, therefore, I 
do not think it is a just charge to 
level against the Centre that it has 
been niggardly.

Now, I might incidentally say 
something about the policy adopted 
by the Centre in giving outright grants 
to States for famine relief, although 
that has not inhibited State Govern
ments in their proposals for affording 
relief. The general pattern for givinir 
financial assistance towards relief of 
distress conditions in States was, till 
last year, to give a grant of 50 i>er 
cent, towards the expenditure on 
gratuitous relief and to offer a fifty 
per cent, loan towards the cost of 
relief works. Ceilings for each cate
gory were also to be fixed. In the cur
rent year, however, we have recon
sidered this matter and greatly libera
lised the conditions of Central assis
tance. In the first place we have done 
away with ceilings. Towards gratui
tous relief the grant would be fifty per

cent, of the cost up to the first twa 
crores spent thereon and seventy-five 
per cent, of the excess over that 
amount of Rs. 2 crores. We have al
ready included in gratuitous relief such 
schemes of reUef works where no new 
assets are created for the State, as for 
instance roads which may be wsished 
away later or roads which have to be 
replaced when they are washed away. 
When assets like roads and public 
buildings are damaged as in the case 
of floods we have agreed to give sub
stantial grant for repairs. We have 
made our formulae much more liberal 
and elastic than before and all the 
State Governments have been inform
ed in detail. The House can, there
fore, rest satisfied that finance is not 
the inhibiting factor either here or in 
the States in affording relief.

The House must also remember that 
apart from this expenditure directly 
on famine relief measures—and that 
matter was adverted to the hon. 
Member—there are also dtfeer avenues 
in which work is made available in 
affected areas. All the developmental 
activity in those areas generates em
ployment, and this is an indirect but 
important measure of relief which 
must not be overlooked. We have 
also agreed to give additional develon- 
mental loans wherever necessary.

This is so far as the last season is 
concerned. The present condition of 
standing crops, according to the latest 
reports received in the Ministry of 
Food and Agriculture, is generally 
satisfactory throughout, and also the 
supply of water......

Shri Sarangadhar Das: What are
the crops standing now?

Shri C. D. Deshmnkh: Well, what
ever may be standing. I do not know 
bhenkanal as well aG the hon. Mem
ber.

Shri S. S. More: Sugar.
Shri C. D. Desdimukh: Sugar....and

also the supply of water, except in 
Sambalpur, Kalahandi and Mayurb- 
h ^ .  I have also a report from the 
State Government which more or less?
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gives the same facts. But 1 have 
said enough on this particular sub
ject. (Shri Sarangadhar Das: No
more). I do not know what these 
rumblings and grumblings are. I 
must proceed to the next important 
subject, that is, agricultural prices to 
which reference was made by many 
speakers, particularly the Member 
from Bhandara.

1 4>.m .

He said,....

Some Hon. Members: Name?
Shri C. D. Deshmukh: Hon. Mem

bers are expected to know the name.
Shri S. S. More: You know ours is 

an infant democracy.

Shri C. D. Deshmukh: I think it is 
Shri Asoka Mehta: he comes from 
Bhandara.

He raised the question whether we 
are going to industrialise on the basis 
of the exploitation of the peasantry. 
Certainly it is a very pertinent ques
tion. Demorcratic development must, 
i  agree, eschew this kind of ex
ploitation. That is the very reason 
why we do not view with equanimity 
the present price relationship to which 
attention was also drawn by another 
hon. Member from Poona Central,

Some Hon. Members: Who is that?
Shri C. D. De^unnkh: That is Shri 

Cadgil. This is the last reference by 
constituency. But, in applying re
medies or adopting correctives, one 
must not go too far. The likelihood 
o f agricultural prices falling rapidly 
was not envisaged when the Plan 
was formulated in an atmosphere of 
inflation. There were some at the time 
,who thought that the targets of in
creased production in that sector were 
much too optimistic. Developments 
in this respect have been far more 
favourable than we expected owing to

combination of factors. But, this 
vtry  good luck has created a new pro
blem, that is, the problem of falling

prices. Of course, to a certain ex
tent, a downward adjustment of price 
level and of the cost of living was 
desirable. But, equally sharp and 
excessive falls in prices are never 
desirable. There is common ground. 
The remedy is to take steps that would 
raise the demand for the products of 
the agricultural sector. In respect of 
commercial crops, for instance, one 
corrective measure that we have 
taken, that we are constantly taking, 
is to liberalise exports by aU the 
means at our disposal. In the case of 
food crops, the domestic demand can 
be raised by increasing employment 
and money incomes and that is, in 
short, the case for stepping up the 
development expenditure under the 
Plan. This is being done. The res
ponse of the economic system, of 
course, cannot be expected to be im
mediate. Therefore, we have to re
cognise the problem of a short term 
ciiftress and short term adjustment. 
For meeting this, we have announced 
our readiness to buy certain grains 
in areas particularly affected. We re
cognise that what may be called open 
market operations in foodgrains and 
othei agricultural products can and 
should be undertaken by us in the in
terests of price stability and in the 
interests of fairness oi the distribution 
of incomes as between the different 
classes of producers.

One must remember that sometimes 
the interests of these different classes 
are conflicting. For instance, if prices 
go up, agricultural labour has to pay 
more or the impoverished lower 
middle income groups in the cities 
suffer. Such operations, apart from 
the conflict of interests, to the extent 
to which we undertake them, require 
finance. That is a manageable pro
blem. It all depends on the parti
cular circumstances of the time. It 
also requires organisation, that is 
personnel, warehousing facilities, etc. 
The Rural Credit Survey Committee 
to which reference waj made by Shri 
Gadgil, has made a recommendation 
in regard to the development of
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warehouses. This is under consider
ation. In other words, we recognise 
that the problem has to be faced. We 
"have recognised its existence and we 
know the broad answer to it. But, 
it takes time to make the institutional 
arrangements. In the Second Plan 
period, maintenance of relative prices 
will have to be provided for. We 
recognise it as part of the Plan for 
the allocation of resources. Even 
under the present Plan, the problem 
has been stated; for the reasons that 
I gave the case was for preventing a 
rise in prices rather than preventing 
price falls. To a certain extent we 
have been taken by surprise. This 
was inevitable when the First Five 
Year Plan was formulated, in the cir
cumstances. For the immediate 
present, we have a policy of limited 
price support and also the con
comitant policy of increasing public 

expenditure. I have little doubt that 
the aggregate demand in the economy 
will go up in the next few months. 
Therefore, the conclusion is that 
there is no warrant for the inference 
that industrial development is to be 
carried through at the cost of the 
peasantry. The only point is that the 
corrective measures should not be 
over-done. We must be quite clear 
ais to the precise import of market 
"behaviour before one interferes with 
the forces of demand and supply 
which brings about a continuous 
adjustment in society. But, as for 

the objective, I am in agreement with 
the hon. Member.

The last subject that I shall take 
vp is that of unemployment. We all 
recognise that this problem of un- 
^ploym ent and under-employment 
is serious. I do not know whether I 
have exceeded the time. If that is 
so, I shall not enter on it. I shall 
reserve it for some other occasion.

Mr. Chairmaii: The hon. Minister
can reserve it for another occasion. 
Some more Members are anxious to 
^ a k .

Sbri C. D. Deshmnkh; I shall re
serve it to another occasion. I have

a lot to say. I hope I shall have that 
occasion.

Mr. Chairmaii: This does not mean 
that the Government has no reply. I 
take in that for want of time, the 
reply could not be given now.

The Depaty Minister of H(mie 
Affairs (Shri Datar): I am l ot going 
to take up much of the time of the 
House because I desire that others 
also should participate in the debate. 
There are four specific points thsLt 
were made by certain hon. Members, 
also on this side. I am going to reply 
very briefly to these.

One was the complaint about the 
omission of reference in the President’s 
Address to the Scheduled Castes ana 
Scheduled Tribes. I may point out to 
the hon. Members that Government 
have their fullest interests at heart 
and are doing whatever is possible for 
bringing up the Scheduled Gistes and 
Scheduled Tribes. Merely because 
there has been no reference in the 
short Address of the Presi^^t it does 
not in any way betray any lack of in
terest There are numerous cccasion.*? 
on which this question has been dis
cussed and will also be discussed, I 
need not at this stage point out what 
the Grovemment have been doing both 
in the form of legislation and also in 
the form of money grants to the vari
ous State Governments. To the ex
tent that there is some helplessness or 
a feeling that progress is not very 
great, the Central Government, I may 
point out to this House, is not respon
sible at aU. Happily, the State Gov
ernments also are taking fuJl interest 
in the matter and I am quite confident 
that the depressed classes of the oopu- 
lation will have their interests fully 
safeguarded so far as all the Govern
ments are concerned.

Shri P. N. RaJablioJ: When?
Shri Dfttar: As early as possible.
Another question was raised about 

the Scheduled Tribes. Aoout the
Scheduled Tribes also. Government 
have beei making special grar.ts ihider 
the Constitution. An hon. Member on 
this side raised certain questions about
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taking the religious question into ac
count. So far as grants to Scheduled 
Tribes are concerned, I may point cut 
to the hon. Member that the Scheduled 
Castes have been enumerated on ihe 
basis of castes or as members of ihe 
Hindu society. So far as Scheduled 
Tribes are concerned, there has been 
no caste consideration at all. Other 
considerations have been taken into 
account. You may have Scheduled 
Tyibes people belonging to Christianity 
Or belonging to other religions.

Sbri Nand Lai Sharma (Sikar)t They 
belong to Hinduism.

Shri Datar: The Scheduled rnoes
have nothing to do with Hinduism as 
such so far as enumeration of ttie 
Tribes is concerned. The House will 
kindly understand that in respect of 
Scheduled Tribes, other factors or re
quirements were taken into account, 
and it is perfectly possible tc have 
Christians as members of the Schedul
ed Tribes, and therefore so far as the 
question of grants.....

Sbri P. H. RajablUHl: Scheduled
Castes are also getting in some places.

Shri Datar: No.

Shri P. N. RajablioJ: In Andhra.

Shri Datar. So far as ^Scheduled 
Castes are concerned, they are mem
bers of Hindu religion, and if in any 
particular case a member of the Sche
duled Castes becomes a Christian or 
ceases to be a Hindu, he is not entitl
ed to those special advantages which 
are given by the Constitution to the 
Scheduled Castes. But so far as Sche
duled Tribes are concerned, the con
ditions are entirely different and there 
you cannot take into account the reli
gious aspect, and Government....

#  ?TT«f?TT ?IT ^

Shri Datar: So far as that question 
is concerned. Government will consi
der that question as also the question 
of appointing a Scheduled Tribes Com
mission as it has been laid down in the 
Constitution.

And lastly, before I go to tne next 
question, I may point out 10 the Mem
bers of the Scheduled Castes and Sche
duled Tribes tha*t Government have 
been doing whatever is iDOssible to 
bring these classes and tribes lo a 
common level of enlightenment and 
education with the other communities^

Shri P. N. Bajabhoj: What about
their economic condition? You are 
responsible.

Shri Datar: Then, a point was made 
about Manipur. Here again we have 
a ticklish question. Manipur, the 
House is aware, occupies a strategic 
position. It was formerly ruled by a 
ruler and then there was what was 
yesterday stated to be a legislature 
and a Ministry. When that State was 
taken over after integration. Govern
ment found that in the interests of the 
people of this backward tract, it was 
necessary that it should be treated as 
a Part C State, and it is under the 
direct administration of the Govern
ment of India. Now, a question was 
raised as to whether at this stage, be
fore it has reached a stage of improve
ment, along with other States, we 
should introduce the legislative machi
nery and the Ministry in this small 
and tiny State in India. To that ques
tion, a clear answer was ^jven by the 
then Home Minister, Dr. Katju, in the 
last session of Parliament. He stated 
that the Government had appointed a 
high-power Commission—the States 
Reorganization Commission—which 
would take into account all these fac> 
tors including the future set-up of Part 
C States, and therefore he counselled 
patience so far as the organisers o f 
this agitation were concerned. In spite 
of that, there are certain elements 
which are needlessly agitating this 
question, after agitating tnemselves
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over this question. Now, what they 
are doing is, they have no specific grie
vance, or specific complaint to make; 
they state that , the agitation has been 
started in S^tember last year for the 
purpose of compelling the hands of 
Government to introduce the legisla
tive system and also the Ministry. 
Now, that is a point which cannot be 
considered at this stage, and after the 
recommendations of the States Re
organisation Commission are re
ceived and the public opinion found 
out, then Government will take all 
necessary steps for bringing this 
State, to the extent that is possible, 
in line with other parts of India. 
Therefore. I would request that they 
ought not to have started this agi
tation at all.

Lastly, the kind of agitation that 
they have started is called satya- 
graha. One of the funda
mental principles of satyagraha 
is that the means to be 
followed ought to be absolutely clean 
and non-violent. Here in this case I 
have before me a long list «>r catalogue 
of not merely the illegal acts but the 
violent acts that have been carried on. 
Can you imagine that a large crowd 
gets into the offices and obstructs 
officers from carrying on work, and in 
some cases officers are tried to be kid- 
napp^, and even the In^ctor-Qene- 
ral of Police had to suffer injuries, 
because these people tried to obstruet 
the legitimate carrying oh or discharge 
of work.

Then, there is a Council of Advisers. 
Now, so far as these advisers are con
cerned, it may be opmj to these people 
to induce by persuasave means a par
ticular Adviser or tfae: Council of Ad
visers to submit their resignation. lA 
this ca^e what has been done is, he is 
soiight to be coihpelled to tend^ his 
resignation, and if he would . not 
resign, attempts are made to carry him 
awaj. Can ypu also imagine that in 
t h ^  cas4$ the police vehicles have 
b e ^  demaged axA they have* been 
t^ken away soip^ ca^es, and 
even the Sub-pivisional Officer him- 

,wi^ ̂ attempted to b^ fc li^ p p ^ ?
A numiker of police constaWes have 
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suffered serious injuries, and there
fore, in the light of all these circtan- 
stances-----(Interruption),

Mr. Chairman: The hon. iviinister
is not giving way.

Shri Datar: I am not goi îg to yieM 
at all. ‘

In view of all these circumstances 
which are violent acts, I would appeal, 
to this House to consider the question 
ôf satyagraha. iVow, let us not do any 

damage to the great expression “satya
graha*' which was invented by a great 
Indian viz., Mahatma Gandhi. Satya
graha insists on truth, it̂  requires non 
violence, it requires clean methods. 
If, for example, 1 as an officer want to 
carry on my work, is it open to the 
organisers of—I would not call them 
mob— t̂his agitation to enter into the 
office, to obstruct the work, to remo\»e 
the files? Are these actions in conso- 
nar^e with satyagmha? ■ That is a 
point which has t« be seen. And uiti- 
mately, what happens is that as a re
sult of all these actions, there are 
troubles for the people, in Uiis sense 
that there are breaches of the peace. 
There was a firing at one place. The 
circumstances were enquired into and 
it was found that the firing was justi
fied because of the fact that very vio
lent acts were committed by these 
mobs. After all, mobs have to be con
trolled and thê  responsibility is that 
of the organisers, who have to be ex
tremely careful before they launch on 
certain acts which have such danger
ous implications. Therefore, 1 would 
appeal with »ll the sincerity at my 
command to the organisers of this agi
tation to wait for a few months, be
cause we are going to get the report 
of the States Reorganization Commis
sion by about the middle of this year, 
and in the course of a lew months 
thereafter Parliament will knew what 
the particular recpmmendaticns are- 
We shall find out the views of the peo
ple of Manipur, and then thi=; question 
can be settled in a very peaceful man
ner, because it is the desire of Govern
ment to settle all questions by peace
ful methods.

Ther^ I would pass on an4 spesik ' 
very briefly about two other States. A
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[Shri Datar] 
complaint has been made that in 
Travancore-Cochin State the Raipra- 
mukh of that State ought lo have ac
cepted the advice of the former Chief 
Minister and ou ^ t to have dissolved 
the legislature. You will find those 
very persons who are advocating this 
policy just advocated the other i>olicy 
when the Andhra Proclamation was 
lipder consideration.

Shri Asoka Melita (Bhandara): If
you are referring to me, you are abso
lutely misquoting and misrepresenting 
me because I never said that.

Shri Datar: I am not referring to
you. I am referring to others.

So far as certain Members of the 
Opposition are coi^emed, they stated 
that when there was a failure of the 
confidence motion in*the Andhra As
sembly it was the duty of the Governor 
to have explored ways and means of 
having an alternative Government 
formed. Now, that could not be done 
there because there you will find there 
was a neck to neck fight there and it 
'was 67 on the one "hand and 68 on the 
other. But, take the case of Travan- 
core-Cochin in this connection. So far 
-as Travancore-Cochin is concerned, as 
all the Members are aware, there are 
118 Members in the Legislative Assem
bly. Out of these 118 Members, for the 
no-confidence motion there were 60 
Members, mind you. Sixty is a clear 
majority, even sO far as 118 is concern
ed. Now, as against 60,.you will find 
that there were only 31 against, and a 
veiy large number, mind you. about 
27 were absolutely neutral. Under 
these circumstances, if 60 members are 
the party which can command the 
vote of 60 members,—which 's more 
than half of 118,—and they can be re
quested to form a government, then 
is it wrong? So far as the constitu
tional...

Shri TelaynOfaan (Quilon «um Mave- 
Mkkara—Reserved—Sch. Casttis)" May 
I know whether 60 members supported 
ithfe formation of the Ministry?

Shri Datar I would point out ta 
the hon. Member the constitutional 
position. In all such cases where ..

Shri Velayndhan: For the no confi
dence motion I can understand; but 
did 60 members support the forma
tion of the Ministry?

Shri Datar: Will you kindly wait
for a few minutes?

Now, a particular position arose in 
Travancore-Cochin, and the Rajpra- 
mukh had to consider the questions as 
to what should be rfone, whether he 
should have the Assembly dissolved, 
and whether he should have President’s 
rule. Kindly take into account that 
President’s rule is to be an exception, 
and as far as possible, it should be 
avoided. In that case,‘ the Rajpramukh 
had also to consider whether there 
were other possibilities which he could 
explore. And the other possibility was 
calling upon the member who had 60 
votes with him, and enquiring of him 
whether he would form a governmert. 
In some cases, people come in even 
with a small majority to form a gov
ernment. That is . what actually hap
pened in Andhra and in Travancore- 
Cochin.

Shri Velayndhan:
lowed?

Why was it al-

Shri V. G. Deshpande (Guna): Bat 
did the Rajpramukh consult the Home 
Ministry of the Government of India?

Shri Datar; No consultation is ne
cessary at all. The Rajpramukh is 
there, and he has got full discretion to 
consider the situation in all its bear
ings.

[Sardar Hukam  Singh in the Chairl

The r»oints he had to consider were 
these. I  would like to say to this 
House ^hat the factors to be consider
ed wer^ One was whether there v/as 
the possibility of an alternative to the 
dissolution of the Assembly.

Shri Sadhan Gupta:
Congress government.

A lte rn a tiv e
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Shri Datar: The second was whether 
there was another alternative govern
ment possible. The third was whether 
that alternative government had ele
ments of stability in it. So, these are 
the factors which have to be taken in
to account. And lastly, you have also 
to take into account this matter, name
ly that hardly 11 months have passed 
since the last general elections were 
had, a n d  there was no knowing whe
ther, assuming that Government had 
ordered a general election after the 
dissolution of the Assembly, the posi
tion would have improved at all. Has 
anything happened within the course 
of 11 months, which would make it 
possible for the various constituencies 
to return a particular party in a suflB- 
ciently large number? But if, on the 
other hand, as in the present case, 
there was the Congress Party which 
had a very large strength, i.c. 45, and 
then there was also the TTNC....

Shri Velayudhan: Why was the same 
thing not done last time?...

Mr. Cbairman: I would request hon. 
Members to listen to the hon. Minister; 
on that issue, a difference does exist, 
and it cannot be settled here.

Sliri Datar;...which had 12 votes. So, 
you will find tiiat the Rajpramukh 
found that there was a party which had 
got 45 votes or 46 votes, and whicn 
had also the support of another sub
party— ŷou cannot call it a separate 
party, for it was only a sub-party; its 
members are members of the Congress 
Party, but they have .differences only 
on one Question and not on others.

Slui U. M. Trivedi (Chittor): On a 
•point of order. Is the hon. JWinister 
addressing this side or addressing the 
Chair?

Shri Datar: I am entitled to address 
the Chair, but I am entitled to look 
any side I like, and there can be ab
solutely no objection to that. I 
even look this side, without showing 
any disrespect to the hon. Member.

Mr. Chairman: Sometimes, , the
Chair should also expect your gaze.

Shri patu ; It should expect to the 
largest extent, ^So, under these circum
stances—I am looking at you now— 
the Rajpramukh wfis fully justified in 
calling upon this party to form a gov
ernment, because he found that it had 
got a fairly comfortable majority for 
carrying on the administration in as 
stable a manner as possible. There
fore, my submission to this House is 
that the action of the Rajpramukh is 
perfectly in order, and also proper, 
because he has taken into account all 
the various factors that, I have, placed 
before the House, and after taking in
to account all these factors, he has as
sessed the situation quite correctly, 
and then he has called upon the party 
which had in its arms the full support* 
and which had elements of stability, 
to form a government. And let us 
hope that this government will live 
long, because it has got a greater sup  ̂
port than the government which has 
been thrown out. You cannot carry on 
a government with 18 members. They 
carried on because...

Shri Velayudhan; ^  members. Will 
18 members have carried on for 10 
months?

Mr. Chaimuui; I have already re
quested the hon. Member to exercise 
greater restraint. The "hon. Minister 
i  ̂ concluding presently. A difference 
we might have, but we cannot decide 
the issue here.

^hri A-M. TRionMW <Emakulam^: He 
is more loyal than the king himself.
. Shri Datar: So far as the present
Ministry is concerned, I - would say 
without any fear of contradiction that 
it has greater chances of stability and 
success than the Ministry that has 
been thrown out. I would not say any
thing more, l>ut I would only point out 
to this House,j,that the action of. the 
Rajpramukh was not only in order. bij>t 
was also proper under the particular 
circumstances of this case.

The last point-that, I want to make 
a reference to very briefly is about the 
Andhra elections. ^  far;as the Andhra 
elections are con c^ r^ , ;a few
days ago, we had an adjournment
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[Shri Datar] 
motion, and the Hon. Home Minister 
made a detailed statement pointing 
out how he has been taking in
terest and he has been seeing to it 
that the elections are carried on in as 
fair, as free, and as peaceful a manner 
as possible. So, these were the three 
criteria that he had before himself, 
and he has addressed all the officers 
there accordingly. You will be sur
prised to find that there are as 
many as 20,000 people working 
in v'arious parts, for bringing about a 
success of these elections; and all these 
government officers have been warned 
that they have to be extremely fair, 
that they have to be impartial, and that 
in case it is found that any government 
officer is either dabbling in elections 
or is having recourse to unfair means, 
then disciplinary proceedings will be 
taken against him, and then he has at 
his back full force against all contin
gencies. Therefore, on account of the 
fact that the arrangements were abso
lutely foolproof, and that the incidents 
narrated are only a few, on account of 
the fact that we have a Governor 
there, who is very strong, and who is 
also acting according to correct princi
ples, and also on account of the fact 
that four-fifths of the election is al
ready over, and only one-fifth still re
mains—and on the 27th, the last ^e" c.f 
the elections will be complied—I am 
quite confident that here we have an 
election in respect of which, or we have 
here officers in respect of whom, even 
an hon. Member of Parliament, name
ly Shri Sundarayya of the other House 
had to say that the police and the gov
ernment were acting in a proper way. 
He has given that certificate, and it 
has been published in the papers.

Shri S. S. More; When did he give 
it?

I^ri Datar; He has given that cer
tificate.

Shfi S, S. M m : Can you rely on 
ne\<?^ap0rs?

Just as y<m 
from newspapersV I am also entitled to 
quote fî om newspapers.

Shri S. S. More: Did you also get it 
verified from Shri Sundarayya?

Shri Datar: I would read out to the 
hon. Member what he himself has 
stated.

Shri N. C. Cbatterjee (Hooghly): 
What is that paper?

Shri S. S. More: Forget the paper,
and go on.

Shri Datar: I shall read out that
statement, for it is very interesting; 
but after all. there is some sting at the 
back, and I am going to read that stin  ̂
also.

“An hon. Member, even Shri 
Sundarayya, a top ranking Com
munist leader, and an M.P.........”
Shri S, S. More: Do you accept that 

he is top ranking?
Shri Datar: So far as the Com

munists are concerned, it is for them 
to consider whether he is at the top or 
at the bottom.

An Hon. Member: H ejs  the leader
of the Party.

Mr. Chairman: I would request hon. 
Members not to go on interrupting 
like this.

Shri S. S. More: We are only seek
ing some clarification.

Mr. Chairman: If that is challenged 
by the opponents, that might look 
better. I think Shri S. S. More should 
not do that.

Sliri Datar: It is a compliment to 
Shri Sundarayya that he is- a tô > 
ranking leader. To continue the quota
tion:

“ ...had to admit that the police 
were generally doing their duty
honestly.......**

So, this is a. certificate from a quarter 
which is not giving any suQh certifi
cates at/all except under the stress of 
circumstances. I am not quoting here 
a Congress paper or a Congress leader 
or any other leatter,

ShH V. G. Deshpanidei Is it his 
statement or some newspaper corres
pondent's impression?
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Stai Ifeitar: He had to admit that
the police were generally doing their 
duty honestly, but then he remember
ed that he was in the Opposition, and 
he added that ‘in some places, they 
were siding with landlords’. I thank 
God that all that he stated, alL that 
he alleged, was that ‘in some places, 
they were siding with landlcnrds’ and 
not with Congressmen. (Interruptions).

I am finishing my last sentence.

Therefore, I submit that so far as 
the elections in Andhra are concerned, 
so far as the conduct of the elections 
is concerned, they have gone on very 
well, and I am quite confident that 
with the support and co-operation of 
this House, even the last part of the 
elections, on the 27th, would pass off 
very smoothly. These are the points 
to which I thought a reply was neces
sary. Otherwise, a needlessly wrong 
opinion was likely to be created. There
fore, I submitted the answer so far as 
these points are concerned.

COMMITTEE ON PRIVATE MEM
BERS’ BILI^ AND RESOLUTIONS

T w e n t i e t h  R e p o r t

Mr. Chairman: Now, we will take 
up non-official business and resume 
the other discussion at four O’clock. 
I would ask Shri Altekar to move the 
motion regarding time allocation for 
Private Members’ Resolutions.

Sftri Altekar (North Satara): I beg
to move:

“That this House agrees with the 
Twentieth Report of the Commit
tee on Private Members’ Bills and 
Resolutions presented to the House 
on the 22nd February, 1965.”

l^is is in connection with the alio- 
cation of time for the fle^lutions 
tabled for the day and tfee time is 
stated in the Report. X comm^d the 
motion for the acceptance of the 
Hoiise.

Mr. Chairman: The question is:
“That this House agrees with 

the Twentieth Report of the Cpm- 
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 23rd February, 1»55.”

The motion was adopted.

RESOLUTION RE: DEPARTMENT
OF WELFARE FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES

Mr. Ctiairman: The House will now
resume further discussion of the fol
lowing Resolution moved by Shri 
Brohmo-Chaudhiir>’ on the 17th Decem
ber, 1954:

“This House is of opinion that 
a Department of Welfare be creat
ed forthwith to function under a 
separate Ministry for appropriate 
measures to be taken for ameliorat
ing the conditions of the Scheduled 
Tribes, Scheduled Castes and other 
Backward Classes.”

The Mover and Shri Kajrolkar spoke 
for 18 minutes and 5 minutes respect
ively and concluded their speeches, 
Shri Sarangadhar Das spoke for 2 
minutes and had not concluded his 
speech when the House adjourned for 
the day.

Out of the 1  ̂ hours allotted for the 
discussion of the Resolution, 1 hour 
and 5 minutes are left foir its further 
discussion today. Shri Sai'angadhar 
Das may now resume his* speech.

Shri P. N. Rajabiioj (Sholapur—Re
served—Sch. Castes); What about 
amendments?

Mr. Churman: They would'also be
taken up, if moved.

Shri Sarangadhar Das (Dhenk^al- 
West Cuttack): How long may I
speak?

Qfa^tnnan: He migttt resume 
his speech. ,




